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THE VICE-CHAIRMAN (DR. A.K. PATEL): Now, this
discussion is over.

THE RAILWAY PROTECTION FORCE (AMENDMENT) BILL, 2003
AND
THE RAILWAY (SECOND) AMENDMENT BILL, 2003

THE VICE CHAIRMAN (DR. A.K.PATEL): Now, we take up
the Railway Protection Force (Amendment) Bill, 2003. Shri Nitish
Kumarji.

Y WAt (3 AR $AR) : SUGHIEE HBld, AR U JARIY o
SR ¥ ST BT ST fAdas Vord sriede fer Y vord vae @ Wefd &, 3
S Qo GRS §U &, $IeTU $91 UR U 1Y <l Bl SIgANT &1 1Y |

Sir, | beg to move:

That the Bill further to amend the Railway Protection Force Act,
1957, be taken into consideration.

| also beg to move

That the Bill further to amend the Railways Act, 1989, be taken
into consideration.
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ARIGY, Vold AICaR Yae H HeNeH gafey o1 gsT 2 o ¢4 3§ @l &1 gRan
P U DI ABR H SR AT The Y I 8T ' | AR U Xeld Wie R
BN ® 3R Yol M B ol S1Ricd Rith Yerd &) Fufa &) Bwrord ox1 8
| A T R YeAd WICaR B BT SR 9gdl S I8 § d201 98 UiorR iR
RIS TR # $B Y& BT B IR Tdb, QI Yad HICa=TH B Tae | i
BT I SHE AMMY © b S 1 I8 B YT ST 9 | 39T g1 fIed Th
T b A IS 8Y © MR 39 & oY 39 fa99e & g9 o uRd b o |
ARIGY, TS dHel 1 Wl 39 TR faR far 8 &R S wenege fade! &1 @
TR IR 39 99 fhar g |

ARG, 14} B a1 H TuRTY IR =07 & forg, are 9% feud
el BIe | HdfId BIg TURTY 81 IT Veld e H SfectRad 3 e & uRTY
2, 37 9 HE T 81 — S & Aee § SIS & o7y, a2 offd o

& o i1 Wt SrIaTe! Bkl §, 98 Gfeld &1 B & 3iR 8% I15g H 39 (o)
SSide gier &1 AT fohan ST & | 799 WRBR §9 $I 189 Hl 5, offdhH
9T I T 2 b < yRIRATT & S0 B o & oroR1y 8, 89 R a1 &
fora <t £, <ifth 5 AR 5 o oifthad €, S IR & e 8l © 1 39
2T H @ §Y 3ROUIOYH0 70 R b BRI U g1 BI¥ & AR 98 59 B
P B P U e € | I UTIS] B fFHToTd BRd 8, <ifeh S I

AR 1 DR e AT | <ifeh are § Yep 3R0YI0YoH0 Yare o 3fefila
I BI U PR $© W IRRART H f&am 731 519 5 & ary 4 AR a1
AT Xerd Huf< 1 R il &, 1 AR0F0godio Yae & i a8 9 &
RIcITh BRIATE! B &, AT BT STACHIC HR & IR ARITREH 4 o
HR © | P! AHE 3 3R VAT $B 31T Al g8 Yford & AR 91 Pl of S 8 |
q1 <@ I8 T & 6 T Yo & HUR B9 BT B! SaMd & 3R Sl AR
fhT BT oI TSI &1 B €, &5 IR TdR & &1 1 8l & W gRarH a1
AN S &1 H, I H AROYI0THO YIHIET BT BT 81 BR A<l | I8 BIH
SHOMROW0 BT B | I TS TR MROGIOTHOD! I9 & YHTH H o 1T STl &,
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I P 1Y I HNYH 2 | 3R YeTd Yae Bl Il HINeH & S 91 I8 I8
BT STh! FIUaT & 1 59 PR I I g1 Rolcs 2 | ST HAT 7 5T 9=
foar g, e efeain | S9! <@ 7 &, fonddt ft TR & = & foneft e #
Y EWIAY T2 2 afcth I Thed Bl 3R 7odd B F fofg, S5 B Bl
A & & foy 2 | fP eI 919 Ua 991 B 2, foraT g9 &R d8av
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SUAHTEIE Sff, THRT MY 3IE BT, TH df 899 Halge & forg
AT Feq | I AT &, 3R YS! gSIoid 8l Al gav [Agae &l 9t &9
B & fg @ < |
JUHHTEIE (10 Y0 0 U : 1 & | ST Wl A1 W IO |
The question was proposed

THE VICE-CHAIRMAN (DR. A.K. PATEL): The Members who
desire to speak, may speak. Shri. K. Rahman Khan.

SHRI K. RAHMAN KHAN (Karnataka): Mr. Vice-Chairman, Sir, |
welcome these two Bills introduced by the hon. Railway Minister, that is, the
Railway (Second Amendment) Bill, 2003 and the Railway Protection Force
(Amendment) Bill, 2003. The hon. Minister has just now explained the
provision for these two Bills, that is, to give more powers to the Railway
Protection Force. The Railway Protection Force, as the hon. Minister has
rightly said, has about 70,000 personnel. They were having all the capabilities
of a police force or a disciplined force, but they had no powers. They were
like watch and ward so far. They were having guns but they have no right to
use the guns. They detect certain frauds and crimes, but they have no power to
prosecute immediately. They will have to hand over such criminals to the
State police force, under the law. It is a very peculiar situation that a person,
who detects a crime, will have no power to prosecute. This has been talked
about for a very long time, as I remember. We have debated this issue in the
Parliament also why such a power of trying and prosecution of crimes, which
occurs during the normal situation in the Railways, should not be given to the
Railway Protection Force. We see that there is a dual control in the Railways.
The State appoints a police force to protect the railway properties or to take
over the prosecution of the various crimes committed, and then there is a
Railway Protection Force. It is a waste of resources. Apart from the dual
jurisdiction, we are wasting the resources. So, we are not able to use many
police officers who could be used for some other purposes. The Railways is
capable. It is having 70,000 and odd more force. =~ Once we give that power
to them, in case of
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emergencies, in case of exigencies, they can be utilised for some other
purpose. For example, we have CIF; we have other forces. So, it should be
considered as one of the disciplined force and, though late, as the hon.
Minister has said, these Bills have already been scrutinised by the Standing
Committee. I welcome these Bills and see that more powers should be given
to the Railway Protection Force. They should be trying because now the
bigger task for the Railways is not only to give them that power, but when
you give them that power, you have to try that in the prosecution, how to
conduct the prosecution and how speedily to do this thing. Now, you have the
Railway courts also. So, the justice should be quick. So, with these few
words, I welcome these two Bills.

2 P TS (ST = SUFHTE Heled, FAAl Sl 7 Vel AReT0r aef
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2, 3afo sH®! Yo TIFAT @) GRe 3 H BE FhR B FHRTY el & | Oy
fep IS AT ST YT H ATAT HRAT & 31 fARTDBR Sg a8 AHTGA! &3] | Bl
TR 2 3R $IE ge1 8Kt & 1 H13H BT 8, S9 GHI Ig T ST 6o
T8 BIc & o ST g1 g8 A1 HIsH g3l 98 b9 &3 H gail 3R 99 Ty
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HIH 3 N AT D1 A1 Fiaen <1 78 2, IFH (B THR D1 GR&T BT U1aem
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SRIRIETT WG BRAT & MR 39 fA9U® & A &b 918 1 oI © b ¥t A
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ST Bl Hep AR Nl AT Pl Gfaem el A | I8 98 THIR ARl & | 3T
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SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh):
Sir, | rise to support both the Bills moved by the hon. Minister. The hon.
Minister has stated that they are having 70,000 Railway Protection
Force personnel with them and they should be empowered with all the
required powers of dealing with criminals as far as the Railway Act is
concerned. And it is also categorically mentioned by the hon. Minister
that they are not encroaching upon the powers of the State
Governments. Sir, while welcoming the Bill, | request the hon. Minister
to give an assurance to this House that in future, there will not be any
conflict or contradiction between the respective State Governments and
the Railway Protection Force.

The other point, Sir, is, their jurisdiction also must be clarified.
Though there is a mention of a few places where the Railway Protection
Force will have jurisdiction, there should not be any ambiguity as far as
their jurisdiction is concerned. Sir, sometimes, it happens that if a
person is involved in a crime outside the railway platform, and if he
enters into the railway arena, again, there will be a conflict between the
local State Police Force and the Railway Protection Force. All such
instances should be taken care of. While sticking to the assurance
given by the hon. Minister that they are not encroaching upon the
powers of the State Governments, there should not be any
contradiction or conflict with the respective State Police Force. With
these words, | support the Bill.
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*SHRI R. KAMARAJ (Tamil Nadu): Mr. Vice-Chairman, Sir, on
behalf of AIADMK, I rise to make some points on the Railways
(Amendment) Bill, 2003 and the Railway Protection Force (Amendment)
Bill, 2003. The Railway Protection Force is trained in arms like our Armed
Forces and other State police forces. There are about 70,000 personnel in this
force. This force has been responsible for safeguarding over 62,000
kilometres long railway tracks in addition to protecting railway property. This
Railway Protection Force (Amendment) Bill, 2003 seeks to widen the scope
of the railway police Hereafter they have to take care of railway passengers
and passenger area as well. This is a welcome measure. So far the State police
was entrusted with the task of safeguarding the passengers and passenger
area. Sir, it is the State police that know the nook and corner of the local areas
and also the kind of security to be provided to the passengers. Therefore, the
railway police should not be at loggerheads with the state police. They should
rather cooperate with the State police in the interest of passengers.

As regards Railways (Amendment) Bill is concerned, it seeks
empower the railway police and the authorised Central Government officers
to prosecute the persons committing offences under the Railway Act. I wish
to seek a clarification from the Hon'ble Minister on this. What is the reason
for transferring the power of prosecution from the State police to the railway
police and the authrorise Central Government officers? If it is in the interest
of passengers, it is appreciable. But this has to be clarified. Because, the
attitude of some of the Departments of the Union strikes at the very root of
our federal structure. This amendment should not be in that direction. Safety
of passengers should alone be the prime concern. With these words conclude.

0 I <4 HeRT (RER) : AT SU9HIegeT SfY, 399 fdd & Seeal
3R BRI BT HAT DI Ugell URh H I8 I1d Pl s 8 b ol AT DT YREm |
e wav fUoel T9e & SRTT 9gO1d 81 718 © | H3i1 Sff 7 W) 59 W foran
@h B & | RT < T el AT DY FHRTAT DI oAb, Xl ATAT H Sl I
Y BfeTgat B W&l & ffdd 8 | 8% SR & PHIgH-3MURE ¥l § 81 8 2 |
TR, Sl TC,BT, FADR A FHT FIHT 3URTY Xel H 81 %2 & | Yferd ol
TrEdt SIRAT 31F I ¥ fIHTT H E § - U R0M0TH0 et a4t w3t off
T BT A 70 BOR g & | I[9AT WRBR BT YT 3T FaAT & | 39 70
TOIR B B 81 SYANT B ST I8 &

* English translation of the speech delivered in Tamil.
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319 T ST T Sl erfchat off 3 9g A oft S Yord Fwafa &l gRer & dy
¥ oY, 31q #3157 7 P81 & [ BIC-BIC AURTY ST 3M0UT0HT0 & =TI AT ¥eTd
UFT & AT ST & ITb! YHOSMS0INRO &9l HRAT, STid HRAT, IHdI
BHRATS Bl HIC | of ST b [T I A& G171 X8 € | el Il & [ 157 Bl
BT AR FIRT B FTHART 7T TR Bl Bl & | HHI-HHT G FRaTg
At o1 775 € 79 fhl 1oy H el W HefI URTY Il €, BlIS gl gl Bil &
1 ¥t fIITT SR I IRER & 919 H e fqarg fe S € | ¥ fvmT g
AIBR TR SR HRAT & AR 5T ARBR 59 o7y Yot fI9HT 1R SIRIoT
PR 8 | H Pl aredl § b aF1 $ 919 F (Bl geR @ Tedhedl 717 |
AT BT A Bls Aded el © b T8 57 IR B Yo 81 AT F7s
WRSR BT gferd 81, 11 Bl Ryt GRar =nfey a1 I JRIST AHR IR A,
U T I R GRI& Ugd Ah, AT DI Ry S 4 Aq9d © | 3AfY
e a1 B AT ST S HAT S 7 BT 8, AROWOVH0 Wt B BT | Sl
BaTE H DIBMFSTIN BFT AR 3R S1G S & d1< H DIRAMFESTI 811, I
3TT-379 AfABRT BT AT H 3231 7a H FHeI § b (Bl bR 1 faare 78
BN 3R ST &TeTd 4 U S Yferd et e A1l o giae, Arf3ri 1 gRen
31R ATFAT T HREV HR FHT |

H 9 3R #3151 &1 &1 MBI HRAT ATl § | FlP o bt Yo
T H B A 3T UICT Bl ARBR Bl & MR DI BICI-AIC G 8l Sl &,
WTAHR BIg go! T 81 Sl & d1 39« H faare 57 81 ofar € | o9 fagR #
RIS QRIS 1 GeeT g AT A1 S99 I9g TR 3R ¥ f[urT & 9= 4
T YHR BT fadTe giT, SP! 87 <@ § | 9= § 39 YR &1 faare 7 &,
ATl B! el SIrd 81 3R S <1t ® S% Raelih HRIAE! 81 39d v
fIUTT 3R IT TRPR | 3T BIRITSHI aFT a1’y | S9d! 3R § d3) St
T ST MBI BT § AR 5 [deT BT AHT PRATE | I |

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Sir, these two
Bills brought before the House for consideration are interrelated. There
are three Acts which are practically interrelated; first, the Railway
Protection Force Act; second, the Railway Property (Unlawful
Possession) Act, 1966 and third, the Railways Act, 1989. Through this
amendment, the Government wants to cover more areas. In other
words, extension of services by the RPF. Previously, they had to
safeguard the property of the Railways. Now passenger area and safety
of passengers have also been included in it. After these duties are
imposed on the Force, | want to know whether the strength of the
Force which is available to safeguard the Railway property is enough to
cover the extended services, that is, to safeguard the passenger area
as well as passengers.

270



[10 December, 2003] RAJYA SABHA

Therefore, I feel the strength of the RPF has to be increased further.
To increase its strength, we need to follow some norms. A Committee should
be constituted to find out as to how much strength is required. Based on that
report the strength of the RPF should be increased. Secondly, police comes under
the State List. Here it cannot be State police versus RPF. They have mentioned here
very clearly that it is only to supplement the police. We must appreciate the
intention of the Government. But some times, the ground realities may be
different. I would like to say that jurisdiction problems could also take place. I
quote Section 7 of the Railway Property (Unlawful Possession) Act. It says, "Every
person arrested for an offence punishable under this Act shall if the arrest was made
by a person other than the officer of the Force be forwarded without delay to the
nearest officer of the Force". Here Force means the Railway Protection Force.
According to Section 7 of the Railway Property (Unlawful Possession) Act, the
person arrested by the RPF has to be handed over to the higher authorities of
the same RPF.

But Section 14 of the Railways Protection Force Act gives different picture.
It says, "Any member of the Force making an arrest under the Act shall without
unnecessary delay take the person so arrested to a police officer or in the absence
of a police officer take such person or cause him to be taken to the nearest
police station".

According to the Railway Property (Unlawful Possession) Act, the RPF
has to handover the person to the higher authorities. According to the RPF Act, he
has to be handed over to the police officer. Then, supposing in the case of an
individual, if one hand is caught by the RPF and another hand is caught by the
Police, I want to know whether the person, arrested by both, will be handed over to
the RPF or to the Police. This is a problem of jurisdiction. When such a situation
arises, how are you going to solve this problem? Also, if the arrested person is a
female, -- I do not know whether the RPF has got a Women Force -- and if they
had to keep her in their custody even after 6.00 p.m. and not hand her over at the
police station - what is going to be the facility provided and would this be
provided according to the rules?

Now, talking about modernisation, no doubt, it is necessary. Already
there is a mistake committed by the Government as regards modernisation of
the police force. This has to be categorised into two one is, modernisation
of weaponry; modernisation of
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communications and, development of transport in addition to these three
areas, now, modernisation of police has also included construction of houses
for the police personnel, as this nas also come within the parameters of
modernisation. I do not deny the fact that facilities should be provided to the
police officers and constables. What I want to say is that this has to be
categorised into two; namely, modernisation of weaponry, communication
and transport in one category, and facilities provided to the police personnel
in another category. Now, as for modernisation of the RPF, I would like to
know what kind of provisions have been made and whether there is any
Budgetary support being provided for this purpose. Have you got any plan for
this? Sir, I hope the hon. Minister would enlighten us on this when he replies.

Then, in the definitions, along with railway properties, you have added
‘passenger area' and 'passengers' as well. But Section 3 has remained the same.
You don't want to amend this Section. Section 3 states and I quote: "There
shall be constituted and maintained by the Central Government to be called the
Railway Protection Force for the better protection and security of the railway
property." Even after the amendment, it is going to remain the same, which
means that the passenger area and passengers are not going to be included.
Why is it that this has been left out? I would like to know whether the Law
Department had approved this, or, is there a lacuna? I hope the hon. Minister
would clarify as to why he does not want to add 'passenger area' and 'passengers’
under Section 3.

Then, as the railway employees, they are going to take up inquiry as well
as prosecutions in their hands. Now, when the judicial power is at the hands of the
executive, say, the police officers, in case of a conflict between the two, namely,
the police and the RPF, what is the mechanism you have to resolve this conflict?

Then, as regards the Railway Protection Force Act itself, according to
Section 10 of the Act, they are deemed to be railway employees. Then, according to
Sections nine (9) and seventeeen (17) of the Act, they can be punished by the higher
authorities. And, according to Section 15 (a), they don't have the power to form
associations. I agree with that because the Armed Forces cannot join hands with
labour. But they are being protected under article 311 of the Indian Constitution. If
they have protection as per
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article 311 of the Constitution, I want to know whether there is any grievance
cell in the RPF to take care of them. So, what is the ventilation they have to
pour their grievances? If there is no way for redressing their grievance, then,
an ill-feeling will be developed within the Force. Therefore, what I feel is that
when you have powers to punish them under Section 9 and 17, when they are
also considered as 'deemed employees' as per Section 10, and they are not
empowered to form any association as per Section 15 (a), the only protection
they have is article 311 of the Constitution. But for this article, the fear is that
unilateral dismissal of the employees can take place. This article alone can
prevent an officer from taking any arbitrary action against the employees.

Therefore, I request that there should be a grievances cell or some
other mechanism so that grievances of the RPF could be redressed. Then
only, it will work in a proper manner, the manner in which the Members of
this august House want it to work. When you give powers of inquiry to
officers, Sections 193 and 228 of the IPC can be applicable here also. Then,
Sir, I feel that there is one place, which is good for training paramilitary
forces. It is Tikampur near Bhopal. In case you want to give them further
training, you can send these people to Tikampur and get them trained there so
that they are able to meet the challenges that they are confronting. I conclude
by saying that if the Government takes all these measures, passenger safety
will be enhanced.

St AT S TRUTA (]IS : 3MERVY SUTHTEde HRigd,
X HAAT SIS et HReE g (e [ ust fhar v, SHST H R AR W
FHAT BT § | A1 H U ©IcT A1 G 1 <7 9Te< g 1 MR0TI0VH0 arelt
D1 BRR f&U SI1¢ fra9 9 AT 1 GRemm Wt 1 3fR d8$ e RTd Bl &l g

q1e} WY et I |

{1 B HRT U BICT AT Y1d I8 I 2 b VISl & e feed H Uah-
T TSIl o fam STy 1 Il gt iR g5t -1 Abd & | g9l 9ga
el 81 W1 & b 39 Y7 & Hay § 984 &1 Hdaeid & i & Gy 4,
HAITHTS & Hae H, [ $ IR A AT g 81 (<1 AIad 8, ST AT 1 I§
faret Ut fopam 21 9 sel R AR UR qH el g, g=dTS |

3t FUTd AR (RATEd Uew): AT IU99Ede Aeied, U
TERT ATl § MR X “Tab el &I ATl dl [RART 7 off | gas Yermms! @ik &1
R&Teh 3R 419 H 90 Y T3 SRGRIE | &1 RIREH] & BRI U I§ HTR[STT
& o1 {6 59 &M & oy RFAER SI9 8 2 I8 Sl sffsHe ol T 2, I8
YEd ST 137 | 177 I & S 441 A1 F v el AR Ned &b A Bl
JHA Ugar & forg 7 | Ry T8 off £ Yot @t gRer v o) iR X 3§ 90 g
TR BT GRE TEX R |
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= g Bt RTRERT {6l o/ WR 3R 99 Wi & foy & < &1 foie)
foreft 3 WR | 519 UAY IS TeAT 81 SIeh ot Y Ugel U8 SIHa Ry o STl off fos
I i), Wiaex AT & a1 dreA & forg Wi € | 59 3w 3 a1t &1 wen
Bl TET gl | H HAI St 9 e &_ar g b s8I 394 Sl dreie d8H &
AT T & - S9 AY Taee Neld gerd 3iiR Xerd gicaR B H e
ATl ST AT S TN BT 9Tl BT | ST o A1 H gHDT FHAT BRATE |

SHRI SWARAJ KAUSHAL (Haryana): Sir, in fact, the suggestions should
have been taken up first. I wanted to speak on this Bill, and I gave my name much
in advance. But, the suggestions have come before speeches by the respective
Members of Parliament. Sir, one very good thing about the Indian Railways is the
Minister. I have all respect for him. He has brought a commendable legislation, but
not a complete legislation. It is missing on many counts, although it is a legislation
about a very important person, namely, the railway passenger. So, in that respect, I
thank the hon. Minister. But, my difficulty is that the legislation is incomplete on
many aspects. It tends to bring in its purview the railway passengers, and I find it
proposes to strengthen the already strong provisions under section 12 of the Act. Mr.
Minister, your section 12 has provisions more stringent and stronger than the material
law. The only thing missing in section 12 is accountability. Your Head Constable
must be the most powerful Head Constable in the world. He has the powers to
arrest people, if they conceal their presence, and for this, you don't even require any
reasonable basis, a mere suspicion is good enough. My difficulty is that as on date,
we have one accident each day, and I am told that we are almost graduating to two
accidents a day. When an accident takes place, wherefrom do the rescue team
come? I believe the entire rescue operation is conducted by the poor villagers who
have neither the equipment nor the training to conduct those operations. Inside, we
have the railway passengers who are shrieking to be rescued and they believe that they
are bound to die, and outside, we have the railway employees who are busy with the
gas cutters trying to save the human life, and one is unable to reach the other. My
suggestion to you, Mr. Minister, is that only if you could use this Railway
Protection Force as a rescue force, give them the necessary equipment to conduct
the rescue operations to save human life, I believe your legislation would have been
complete. As on date, you have personnel of the Railway Protection Force who are
totally helpless. I believe, with accidents taking place everyday, if you equip the
Railway Protection Force constabulary with the equipment, with the training, you can
turn this helpless constabulary into a very helpful constabulary. I wish you had
concentrated on the safety aspect and used this huge
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manpower of 70,000 men who are deployed all over the country, and they
could be used for the purposes of rescuing the railway passengers in the event of
railway accidents.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr. Vice-
Chairman, Sir, this Bill which has come before the House, is a much welcome
Bill. It was discussed earlier in the House. It is a very logical Bill because today
journey by train from any part of India to any part of India has become highly
insecure, apart from the other problems which the Railway is, of course, trying
to solve. But, insecurity is compounded by the fact that there have been this
famous dichotomy between the GRPF and the RPF. It was discussed here, and
now, it is very good that the Government has brought forward this Bill. The
analogy taken was on the Border Security Force. In a particular area, one force
must have the jurisdiction. The peculiarity of the railway property is, it is
small nodal points and a long stretch in between.

So, it is a very good Force. I just wish to mention that surely, this is a
beginning. Things will improve. But, as things stand, the Railway Protection
Force, which is newly equipped with police force, must now go in for an
intensive training in discipline, in leadership, and in reorganisation. It is not
merely enough to modernise their communication, etc. The major failing of all
police forces is the inter-personal relationship that a police force must have, and,
I hope, the Railway Protection Force,will come into contact with this in a very
intensive manner. I am sure, the hon. Minister will look into this.

The nearest example I can quote is that of the CISF, which is just
being given the responsibility of airports. As compared to the initial days,
when the State police used to be there, we, who travel by air, do find a total
change now in the way they behave. We heard adverse comments on the
behaviour of the CISF with passengers earlier, but now, I feel that the CISF,
after their various training programmes, has improved a lot. We hope to see
this improvement in the Railway Protection Force, because today, they are
merely bound to watch and ward type of an orientation, and they don't have this
training or skill that every police force must have in interacting with passengers.

The question of cooperation with the State police has come up and it
is a very, very important factor. Because, even the CISF, which guard the
airports, there is a dichotomy between the State police, which is outside the

275



RAJYA SABHA [10 December, 2003]

5.00 p.m.

airport, and the CISF. which is inside the airport. This is a factor you will
have to look into. The point made by my hon. colleague, Ram Deoji,
unfortunately, has to be kept in mind. "Unfortunately’, I said.

I would also like to comment here that while the Railway Protection
Force is given these responsibilities, the alarm system on trains must be
improved. The days of trying to pull the chain to stop the whole train have
gone. Let us now have an alarm system where the Railway Protection Force
or the elements thereof are positioned in various trains.

Now, I think, all trains are corridor trains, except perhaps, some
passenger trains. All main trains are corridor trains. They should be able to
react on an alarm from within the train, along the corridors, to the point where
the incident is reported to have happened.

A very major problem the Railway Protection Force will face, I feel,
particularly in today's environment is, section 11, "to remove any obstruction
in movement of railway property or passenger area". Rail roko, chakka jam
are in every State, everyday, and every time. This is the major issue that the
Railway Protection Force will face. They will have to train themselves for it
and cooperate with the State force for it.

With that, Sir, I welcome this Bill and I compliment the Minister and
the Railways for bringing this Bill forward. Thank you.

THE VICE-CHAIRMAN (DR. A K. PATEL): It is five o'clock now,
and if the House agrees, we may adjourn the House after passing the two non-
controversial Bills.

SOME.HON. MEMBERS: Yes, yes.

it Aicirer $AR : IT[HTE ST, FIH TSl A § AT GGl DI
gare o1 dredl g b S 59 ddi | faw fomr | 89 g ¥ € g
TAHEIHAT BT R PR DI DI BT & Afh VAT 1 & b TeAdhEHT a7+
W RHR © gafe 39 o W =2l & Fre-w1er 9 R e W) ST © | e
TEll a7 A1IE & o5 31T Vet # SRoMovw0 MR SfioamRodio HY S @awern 7,
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P o STare<el € | AT 9ew 7 31 $8T © 6 gH A s9a! AP bac
qra que 918 W Sl ofl, «ifd are # 19 g8 Hega fdhar a1 a1 3R d.uh
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Dealing with placing any obstruction or interfering with any railway track

or equipment, making or showing or hiding or removing any signal/light
on a railway or any other act with intent and knowledge to endanger
safety of travelling passengers. € 150 € | 151 St HRaT &, damage or
destruction to railway properties like tracks, bridges, station
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buildings, etc. 3Ad 152 %\', maliciously hurting or attempting to hurt any
persons traveling by railways T 150,151,152 MROW0OTHO BT &l faT ST B § |
Y Yfe b A1 RS | A AR AR IS & | @1 I8 11 8 b el & R
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foran 2 for Reuifiea ofifhax 81 | 7elqy, ST HRt 7 el R § war
2 f& "The Committee also emphasises that the Ministry of Railways --

through administrative instructions and regulations - must ensure that
powers to arrest, investigate and prosecute be entrusted to an officer not
below the rank of an Assistant Sub-Inspector.' 51§ 5 & oIy &H Yelde
RINEEIEIR|
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THE VICE CHAIRMAN (DR. A.K. PATEL): The question is :
"That the Bill further to amend the Railway Protection
Force Act, 1957, be taken into consideration."
The motion was adopted.

THE VICE CHAIRMAN (DR.A.K. PATEL): We shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 to 6 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI NITISH KUMAR: Sir, I move:
That the Bill be passed.
The question was put and the motion was adopted.
THE VICE CHAIRMAN (DR.A K. PATEL): Now, we shall take up
the Railways (Second Amendment) Bill, 2003. The question is:
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"That the Bill further to amend the Railways Act, 1989, be taken into
consideration.'

The motion was adopted.

THE VICE CHAIRMAN (DR.A.K. PATEL): We shall now take
up clause-by-clause consideration of the Bill.

Clauses 2 to 5 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI NITISH KUMAR: Sir, I beg to move:
That the Bill be passed.

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (DR. A.K. PATEL): The House
stands adjourned till 11.00 a.m. tomorrow, the 11" December, 2003.

The House then adjourned at fifteen minutes past five of the clock

till eleven of the clock on Thursday, the " December, 2003.
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